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N pursuenrll_ce‘;:if"ﬂ-ie: provisions of clause (3) of Ariclé 348 of the Constitution of India, the
Govemor.is pleased fo order the publication of the following. English translation’of the™ Uttaranchal

tion Order, 2002 (First Amendment) Acl 2003 (Uttaranchal Adhm:yam Sankhya 10 of 2003) for
generalinformation :

No. 180N|dhayee and sanééduyé"Kawafzoos
Dated Dehradun, May 27, 2003

NOTIFICATION
Mlscellaneous )

As passed by the Uttaranchal Leglslatlve Assembly and assented fo by the Govemor on
April 18, 2003.. ' : A - :

. THE UTTARANCHAL [THE UTTAR PRADE_SH KRISHI UTPADAN MANDI
SAMITI (ALPAKAL!K VYAVASTHA}ACT, 1972) ADAPTATION AND
’ MODIF[CATTON ‘ORDER, 2002 (FIRSTAMENDMENT) ACT, 2003
' S - (UtrarancraL AcT ‘No. 10 Or 2003)

- AN
Acr

Replacing Bill of the Utlaranchal {The Uttar Pradesh Krishi Utpadan Mandi
Samiti (Alpakalik Vyavastha} Adhiniyam, 1972} Adaptation & Modification Order
2002 (F' rst Amendment) Ordinance, 2002. o

h‘!s Heresy enacted in lhe Flﬁy-L-'owﬂrl Yearoflhe Republlc oflnd:a as follows -

e Sh;*r!ﬁﬂas; 3 PR 1 (1) ‘This Act may be-called the: Uitaranchal [Uttar Pradesh Krlsh|
mmf*“m-“‘?"t_ * Utpadan Mandi Samiti {Alpakalik-Vyavastha) Adhiniyam,1§72] Adaptahon and Modl«

fication Order, 2002 (First Amendment) Act;:2003. -
. (2). it shall be deemed to have come :nto fgrce on Decermber 31,2002.

Amiendment of 2. insection 2 of the Uttaranchal [The Uttar Pradesh Knshi Utpadan Mandi
secton 2 of the - gamiti (Alpakalik Vyavastha) Adhmiyam 1972} Adaptation and Modification Order,

?ﬁ"dp al Act 2002 for the woids and figures ‘till Deoember 31, 2002’ the words and figures 'till
December 31, 2003 shall be substituted. e DLt
Repeal and : 3. TheUttar Pradesh Krishi Utpadan Mandi Samiti (Alpakallk Vyavastha)
savings Adhlmyam 1972 Adaptahon and Modlﬁcatlon Order, 2002 (Uttaranchal Amend-
ment) Adhyadesh, 2002 is hereby repealed. .
. By Ordei';
— _ ' '\ ' . BHAROSI LAL,

" 'Secretary.

" [Uttar Pradesh Krishi Utpadan Mandi Samili (Alpakalik Vyavastha) Act, 1972] Adaptation & Modifica- -
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oo pursuance of the provisions of clause (3) of Article 348 of the Constituhon of India, the
Govermnor is pleased to order the publication of tne foliowmg Enghsh franslation of The Uttaranchat
[The Uttar Pradesh Krishi Utpadan Mandi Samiti (Alpkalik Vyavastha) Act, 1972} ‘Adaptation & Modi-
fication  Order, 2002 (Second Amendment) B:II 2003 (Uttaranchal Adhlmyam Sankhya 19 of
2003) for general information-: .

a No. 478/Vidhayee and Sansadiya Karyafzoos
Dated Dehradun January 01,2004 ~

NOTIFICAT]ON

—_—

Mlscellaneous

As passed by the Uttaranchal Leglslatwe Assembly and assented to by the Governor on
281 2—2003
'T‘HE UTTARANCHAL [THE uﬁAR”PRAﬁESH 'KF'tISHl UTPADAN MANDI
" SAMITI (ALPKALIK VYAVASTHA) ACT, 1972] ADAPTATION AND

MODIF[CA'I']ON ORDER, 2002 (SECONDAMENDMEN'I’)ACT 2003
(Unwncm_ Acr Nn 19 oF 2003)

For further amendmentin The Uttarancha[ {The Uttar Pradesh Krishi Ulpadan
Mandi Samiti {Alpkalik Vyavastha) - Act, 1972] Adaptahon & Modification Order,
2002

AN .
- ACT
ITIs Heresy enacied inthe _Frﬁy—Fourﬂ'l Year of the Republic of [ndia as follows —

Short title & 1. (1) This Actmaybe éalled The Urlar:;hchal [The Uttar Pradesh Krishi
commencement . Utpadan Mandi Samiti (Alpkalik Vyavastha) Adhiniyam, 1972} Adaptation and Modi-
g fication Order, 2002 (Second Amendment) Act, 2003. '

Y

(2) H shall be come rnto force alonce

Amendment of 2. Insection 2 of The Uttaranchal [The'Uttar Pradesh Krishi Ulpadan Mandi

geriﬁ‘g:af :;“‘e Samiti (Alpkalik Vyavastha) Adhiniyam, 1972] Adaptation and Modification Order,
2002 for the words and figures “till December 31, 2003" the waords and figures "till
June 30, 2004" shall be substituted. " :

" By Order,
BHAROSI LAL,

Secretary.

RoT¥oyp- (FR0F0) 03 famrdl / 06—2004-500 (wrageR /Oforal) |
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Dated Dehradun, August 05, 2004
' NOTIFICATION

_ Mlscellaneous

In pursuance of the prowsnons of clausa (3) of Article 348 of the Constitution of India, the
Govemnor is pleased to order the publication of the following English franslation of the Uttaranchal
[The Uttar Pradesh Krishi Utpadan Mandi Samili (Alpkalik Vyavastha) Adhiniyam, 1972] Adaptation
& Modification Order, 2002 (Third Amendment) Bill, 2004 (Uttaranchal Adhiniyam Sankhya 08 of 2004).

As passed by the Uttaranchal Leglslalwe Assembly and assented to by the Governor on

August 04, 2004,

Short litle,
Commencemenl
and Extenl

o

THE UTTARANCHAL [THE UTTAR PRADESH KRISH! UTPADAN MANDI -
SAMITI (ALPKALIK VYAVASTHA) ADHINIYAM, 1972) ADAPTATION & -
MODIFICATION ORDER;.2002 (THIRD-AMENDMENT) ACT, 2004

(UttarancHAL AcT No. 08 Or 2004) °

Replacmg Act further to amend the Ultaranchal [The Uttar Pradesh Krlshl
Utpadan Mandi Samiti {Alpkalik Vyavastha) Adhiniyam, 1972] Adaptation &
Madification Order, 2002 in its application to the State of Ultaranchal .

An
AcT

Promulgated by the Governar in the Fifty fifth year of the Republlc of India, as
follows:—

.1, (1) This Actmay be called the Uttaranchal [The Uttar Pradesh Krishi Utpadan

Mandi Samiti (Alpkalik Vyavastha) Adhiniyam, 197'2] Adaptation &
Modlf catlon Order, 2002 {Third Amendment) Act, 2004. -~

2 it shall come into force at once.




Suide FHER W, 05 I, 2004 Jo (-m'cIUIM 1925&1’51113?[)

(3} Itshallbe appllcable fo the whole State of Uttaranchal.

2. InSection 2 of the Uttaranchal [The Uttar Pradesh Krishi Utpadan Mandi Samit!
(Alpkalik Viyavastha} Adhiniyam, 1972} Adaptation & Modification Order, 2002
for the words and figures, “till June 30, 2004 the words and figures, "tilt June 30,
2005" shall be substifuted. ,

3. (1) The Uttaranchal [The Uttar Pradesh Krishi Ulpadan Mandi Samiti (Alpkallk
Vyavastha) Adhiniyam, 1972] Adaptation & Modification Order, 2002 (Third
Amendment) Ordinance, 2004-is hereby repealed.

{(2) Notwithstanding such repeal, anylhing done or any action taken under the
Ordinance referred in sub:section (1), shall be deemed to have been done
or taken under this Act, as if the provisions of this Act were inforce at ali
material times.

Amendment of
Sectlon 2 of the
Prncipal Act

" Repeal & Savings

By Order,

U. C. DHYANI,

tﬁnq‘ﬂoqp (am'oéo) 25 faerdy /327—2004-7s+5ou uferr (EF“@'\'/ aforat) |

Secretary.
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in pursuance of the provisions of Clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of The Uttaranchal [The Uttar Pradesh Krishi Litpadan
Mandi Samiti (Alpkalik Viyavastha) Adhiniyam, 1972] Adaptation and Modification Order, 2002 (Fourth
Amendment) Bill, 2005 {Uttaranchal Adhmlyam Sankhya 24 of 2005) for general information :

As passed by the Uttaranchal LGQISIEI'[!VB Assembly and assented to by the Governor on
October 27, 2005.

Short title,
Commencement
and Application

No, 609/Vidhayee and Sansadiya Karya/2005
Dated Dehradun, Qclober 31, 2005
NOTIFICATION
Miscellaneous

A ——— e A

THE UTTARANCHAL [THE UTTAR PRADESH KRISHIUTPADAN MANDI SAMITI

- (ALPKALIK VYAVASTHA) ADHINIYAM, 1972] ADAPTATION AND MODIFICATION

- ORDER, 2002 (FOURTH AMENDMENT) ACT, 2005
© {UttanancHat Act No. 24 oF 2005)

- Further to amend the Uttaranchal [The Uttar Pradesh Krishi Utpadan Mandi
Samiti (Alpkalik Vyavastha). Adhiniiyam, 1972] Adaptation and Modification
Order, 2002 in its application to the State of Uttaranchal

] P :
Act
Be it enacted by the State Assembiy in the Fifty-sixth year of the Republic of
India as follows :--

1. (1) This Act may be called the Uttaranchal [The Uttar Pradesh Krishi
Utpadan ‘Mandi Samiti (Alpkalik Vyavastha) Adhiniyam, 1972) Adaplatlon and
Modification Qrder, 2002 {(Fourth Amendment) Act, 2005.

(2} It shall come into force at once.
(3) It shall apply to the whale State of Uttaranchal.



-t

STRITA FUENCT TOle, 31 IFGEN, 2005 30 (ST 09, 1927 ¥ wHw() 3

2. In section 2 of the Uttaranchal {The Uttar Pradesh Krishi Utpadan Mandi
Samiti (Alpkalik Viyavastha) Adhiniyam, 1972] Adaptation and Modification Order,
2002, for the words and figures, “till June 30, 2005" the words and figures, “till
June 30, 2006” shall be substituted.

3. (1) The Uttaranchal [The Uttar Pradesh Krishi Utpadan Mandi Samiti
{Alpkalik Vyavastha) Adhiniyam, 1872] Adaptation & Modification Order, 2002 (Fourth
Amendment) Ordinance No. 01, 2005 is hereby repealed.

{2) Notwithstanding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under the corre-
sponding provisions of this Act.

By Order,

"U.C. DHYANI,
‘Secretary.

Mogwoge (3nRogo) a6 Faury /432—-2005—100+4oo (e /Sfomn) |

Amendment of
Sestion 2

Repeal &
Savings
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In pursuance of the provisions of Clause (3} of Article 348 of the Constitution of India, the
Governoris pleased to order the publication of the following English translation of the Uttaranchal (The

Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, 1964) Adaptation and Modification Order, 2002
{Second amendment) Bill; 2006 {Uttaranchal Adhiniyam Sankhya 05 or 2006).

As passed by the Uttaranchal Legislative Assembly and assented to by the Governor on
04--04--2006.

No. 718/Vidhayee and Sansadiya Karya/2006
Dated Dehradun, April 07, 2006

- . NOTIFICATION #

THE UTTARANCHAL (THE UTTAR PRADESH KRISHI UTPADAN MANDI
ADHINIYAM, 1964) ADAPTATION AND MODIFICATION ORDER, 2002
(SECOND AMENDMENT) ACT, 2006
{UttarancHat. Act No. 05 ofF 2006)

A Bill further to amend the Uttaranchal (The Uttar Pradesh Krishi Utpadan
Mandi Adhiniyam, 1964) Adaptat:on and Modification Order, 2002 in application to the
State of Uttaranchal--

An
AcT

Be it enacted by the State Assembly in the Fifty-seven the Year of the
Republic of India, as follows .~

Shortfitle, - 1--(1) This Act may be calfed the Uttaranchal (The Uttar Pradesh Krishi
AG[;:;IImnon agnclt Utpadan Mandi Adhiniyam, 1964} Adaptation and Modification Crder, 2002
(Second Amendment) Act, 2006.

{2) it shall be applicable to the whole State of Uttaranchal.
(3) it shall come into force at once.
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2--The Uttaranchal (The Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, Amendment of

1964) Adaptation and Modification Order, 2002 shall be amended as follows:-- Section 13,
Sub-section 7

The words “The elected members of" shall be prefixed ta sub-section (7) of  of the Principal
section 13. : o Ad

3--(1) The Uttaranchal (The Uttar Pradesh Krishi Utpadan Mandi Adhiniyam, A Repeal &
1964) Adaptation & Modification Order, 2002 (Second Amendment) Ordinance S8vings
2005 {No. 04, 2005) is hereby repealed.

(2) Notwithstanding such rapéal. anything done or any action laken under
the said Ordinance shall be deemed to have been done or taken under the
corresponding provisions of this Act.

By Order,

U. C. DHYAN],
Secretary.
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